TO BE PUBLISHED IN PART-1I, SECTION-3, SUB-SECTION(ii) OF THE
GAZETTE OF INDIA, EXTRAORDINARY DATED "{H|E Y7TH DECEMBER, 1999 -
Government of India |
Ministry of Finance !
Department of Revenue ‘
( Central Board of Direct Taxe:s )
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~New I]fj)elhi, the 17th December, 1999
| !

Corrigendum i1

o ;; |

$0... (E).-In the notification of the Government of India in the Ministry of Finance,
Department of Revenue (Central Board of Direct Taxes), No.S.0.447(E), dated the 16th

June, 1999, published at pages 1 and 2 in Part II, Section—3,l'-Sub—section (i1) of the Gazette
of India, Extraordinary, dated the 16th June, 1999, at page L?l, after line 34, ingert -

“Footnote - The principle rules were published vide E}notiﬁcatigp No.8.C.969(E),
dated the 26th March, 1962 and - subsequently amended' vide notification

‘No.8.0.446(E), dated the 16th June, 1999.” .

Notification No. \\\1 % /F.No.142/17/99-TPL
. . It .

!

| (77" ShikiDarbari )

Under Secretary':fto the Government of India
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